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ASSAM ACT NO. X OF2OZA

(Received the assent of the Hon'ble Governor on 14th March, n?A)

THE TIIENGAL KACIIARI AUTONOMOUS COUNCIL
(AMENDMENT) ACT, 2024

z



2242 THEASSAM GAZETTE, EXTRAORDINARX MARCH 15, 2A24
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Short title, extent
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Amsndmentof
section 3

Omission of
section 4

Amadmentof
section 20

Arnendmant of
section 23

Omission of
secfions 31 to 47

Amendment of
scc$on 48

Amendmont of
section 50

AN

ACT
fui*rerto amendthe Thengpl Kashtri Autonomous Courrcil
Acf 2005.

Whereas it is oxpedieirt firrther to amend the Thengal Kachari A,rnm Act

Autoncmous Council Act,2005, trrciaafur refered to as the principal *'iff*nAct, in the manner haeinafter appeari*g;

It is hersby macted in thc Sevcnty.fifth Year ofthe Republic of
lndia, as follows :-

5. In {rc principal Act, in section 20, sub.section {5) shall be
delsted.

6. In the principal Act" in section ?3, in suLsection (1), in the sixth
Iine, for the words and the figureq "sections I8, 19, 43 ud 44",
*te figures and words "soctioils l8 and 19" shall be zubatituted.

7. In tho principat Ac( nfter sectioa 30, the wordsn 'CHAPTER-V
THE VILTAGE COUNCIL" and sections 3l to 4? ard fte
rvords *CIIAPTER-VI POWERS AND TUNCTIONS OF THE
VILLAGE COLNCIL" and sections 43 to 47 shall bc omitted.

8. In tho principal AcL in section 48,

(i) sub-section (t) shall be deleted and sub-sections (2) and
'(3) shall be rcnumberod as sub-sestions (l) and (2)
respectively;

(ii) in sub.section (2), so rcnumbercd, in the thid line, the
words *the Village Council Area or" and in *re fifth lins,
the words "the Village Council and" shall be deleted.

In the principal Act in section 50,

(i) in suhsection (l), in tho fourlh and sixth line, for the word
*Village' the word'Genenl' shrtl be substitutod;

9

I" tl) This Aet may bc sslled thc Thongal Kachari Autonoraous
Council (Amendmeot) Act, 2024.

t2) It shall hlve the likr exts*t as tho principal Act.

(3) It shill come into force at onee.

2. In the principal Act, io s*tion 2,

(r) in clruse (g), fio words "md 'Village Council Fund''
shall h deleted;

(ii) in chuse (l), *re words "the Village Couneil of shall be
deleCIdl

(iii) clause (r) and clause (s) shall be deleted.

3. In the principal Acq in section 3, in sub.section (l), in ths third
line, the words'bf the Village Councils" shall be delstd.

4, In the principal Act section 4 shall bo omitted.
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Amsudment af
section 52

Amsndment of
ceotion 53

Amsndment of
xestion 54.

Ammdmsrtof
sestion 57

Amendmsnt of
soctior 59

(i0 'sub*section (2) slmll be delelsd and suFsoction (3) and (4)
shatl bo renumbered &s subsestions (2) aud (3)

respectively;

{iii) for sub-seeticn (2} so rsnumbsred, the follawing shall be
s*bstitrrted, namely: -

*(2) Feffions whose namss art includd in the
elestoral roll as per suilswtion (U above, shatt
bc the electorete for the eleetiafl of nromhers cf
the Genaral Council.o'

10, In the princip*l AeL in ssction 52, in tho third line, th* rvords
o"and tlre Village Council" appe*ring in betw+en the words
"Council" and ""shall he* sh*ll be deletgd.

1 l. In the principal Act, in section 53,

(r) in the margtnal headiag *re words -'Village Council ot''
shall be deleted.

(iU in the second [ine, the words '?ithcr the Yilt*ge Coerucil
or* appoaring in brrwmn the words'tnembrr of'and'*the
f-yeneral" shall be deleted.

13, Ill tk* principsl Act, in sectiaa 54,

{i) in t}re marginal heading *te words 'Yillage Counsil ot''
shall be deleed;

tii) in sub-$ection (1), iu the first line, for the w'ords "ei$er to
tfre Yillryr Council or'o appearing in bttween the word*
"elrcted* and 'the Csneral". the word *to" shall be
*ubstituted;

(iiii in clause (e), in the 6ird linq the words aud punctu*tion
mark'Yillage Council," shall be deleted;

tiv) in elause (h), in the proviso, in the third line, for tre
words and punctuation mark '*a rntmber, Pre*ident or
Vice-Pr*side*t of the Village Council or'' appeming in
betwcen the words ohis king* and "a m*rtrlbar" $hall be
deleted.

13. In Sre principal Act, in section 57, in first line, the words
"Village Couuc.ils and" snd in third line, *le words *the Village
Councils snd" Sall be deleted.

14. In the principel AsL in smti*n 59,

(i) in sub"s€ction (l), in the provi.so, in the first [i*e, the
s,ords and punctu*tion mark'*Assisfant Distriet Judge, in
case of member of Village eouncil and" End in the fuurth
line, tho wcrds aud punctuation mark *in case of mernb*r
of the Gcnerat Council," shali be d*lef*d:

in sub-section (2), iu slaus€ (a), in *re third line" the
words "the Yillage Council or' and i* t*e fourth line, th*
wards and punctuation mark.'0, a$ fhe case mey bc" shall
be deleted.

tii)

I
I
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Amendment of
soction 60

Amurdment of
sectio-n 6l

Amo$drncnt of
section 62

Arnerdmsnt of
se*tion 63

15. In the principal Acq in soct$on 6e in the *rirU iine the words ..to
the Village Councils and', appearing in b+trrwn the wods
"election'and "to the" shall be del€tod.

In the principal Act, in section 61,

(i) in the mrrginal heading thc words..and Village Councit
Fund" sball be.deleed;

(i, for sub-rection (l), &e following shall bo zubstitu@
namely-

t6.

"(l) For tbe Gsner*l Councit there shall bs a fund
callcd Genalal Council Fund.'

(iii) for suLsection {2), the following skll be subsitub{
*amoly:-

'12) The fimd ss afor€s*id shall bc under sepcmfo sub'
hstd $,iurin &e stris budgct to be held for $re
p.rrposo of this Ast snd all moareys realized or
realiabl€ under this Act ard o'll mo*oys othenrisc
rwived by the Gencral Council shall be ctEdisd
to this fuud.*

(iv) rub*section (3) to (12) shall be delered.

(v) sub-sestion (13) shall bo renurnbErtd as zubsecfion {3)
and as so renumbertd, in sub-section {3), in the first line,
*rc wordro "and the Villoge Council* shall he dclaed.

l?, In *ro principd Ac! in section 62, in ths tifth lino, thc worrdr
*ad Villaga Couucil* srd in the mnth, ttselfth and sildffirh
lims,ttro wurds'knd $reYillage Cauneihl *all b* deleted,

18" In the princip*l Acq in sectim 63,

(i) in suLsection (l). the words, "firo Village Councils also
rhall propare its budgst is tbs lits mann€r and *hall Eubmit
the same to the Gcnml Cormcil for considoration and
onward transrnissios to tbs Oovsmrmt on or beforc ths
1{ Ootobcr of ttr* curmnt fiefficin! y6atr.'sh*ll be deleted;

(ii) for sub-section (2), drs following shall be subsrrhrted"
namolyi

"(?) The Govamrnent may witlrin such time as m*y be
pres€ribd, either agovr &c budg* or rcfinu it
to tke 6emal Council" fcr rtcqrsidsrratigtr on tto
obscnrations of ttrc Gowrmasrt* if a*y: The
Gmaml Cruncil shall &cttapon resubmit &o
budget alonrg wilh ig csmmerrt$ on 6s
obecrvation and if the appruval of the CIovernmcnt
upcn srcb subuioeion m resubmission as &e case
may be, is not romivod hy the Gerer:al Council,
the hudgot *all be deeme,d to hsvE been apprured
by &e Govsrmenf.

(iii) in zub-soctioo (3L in tb mond liro for the word$ n'ns

ncll m the bdget of &s Vilkqe Councils are'appring
in betrveen tho words *Councilo nrrd "*ithef ths r*ord "iB"
sha[ bs sub*itued.

T
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Amendmentof
section 64

Amcndm*nt of
section 67

AmandmEnt of
soction 68

(iii) i* sub-wtion (3I in th wnd li** for tte words ors

qdl rs trc budgrt of tte ViHsgc Cormcils are- tppering
in betrrccu tre words "CounciP mrtl *ciM tte wotd ois'

shdl be *ubsitut d.

19. ln the priocipal Act, in section 64, in third linc, tho words *or tho
Village Ccuncils* appearing in bs&vcon the words ooCouncil* and
'*as th€ case- ghall be dglsted-

20. In thc prinoipal Act, in swtion 67,

(i) in the first [ine, in the b*ginning kfore the word
"Subject", the number and b'rackets'(l)'shall b€ dekilcd.

(ii) suLsoctims (2) and (3) shatl be delcted.

21. Io the principal Ac! iu spction 68,

(i) in thc margkr&t hmding far *ta word* and punctu*tion
m*rk, *Dissolution of Oaneral Council, Exscritive
Council, and Vitla$ Councif' the words "Dissolutio{r of
Gonsal Council a*d Executive Camcil* shall be
sttbstiarred;

(iD in zub-section (l), in the ninth line, fot thc wods and
pu*ctuation mark *, the Ex*utive Council and the Yitlage
Council", and in te$th line. for the the words and
punctuation mark *, the Executive Council and the Village
Councils a&d", the words o'and the Executive Coutcil"'
shall bc substitutcd.

22. tn the priocipal Act, in section 69,

(i) in cl*usc (a), in tre first [iuc, for tho words and
punctuuion mark ", Exwutive Council aod the Yillage
Councill, dte wonds "and the Exmutive Council" shall be
substituted;

(ii) in clausr (b), in the soc,oad linE far tlro words srd'?re
Exocutjve Council and *re Village Cotmcil", the wor&
"and the Executive Councif' shall be srbstituted.

23. In the principal Act, for section 72, the following shall bs
substituted, namely :*

o'72. The Chisf Executiye Couacilor ard the Exccqtiva
Councilors af the General Council shall be dedmed to be
public scr$ants within the meaning of section 2l of the
India Penal Code, 1860 or sub-ssation 28 of ssction 2 of
the Bharatiya Nyaya $anhita, 2023".

24. In the principal Acg in section 73, ia the second line, the wonds
and punccuation rmrk "or the Villagc Council", appearkry in
betwosn tte words sCouscil" atrd "as tre case'shall be dslet€d-

25. It the principrl Aot, in s*tion 74, in the sesond line, the words*nr ths Vil}qe Counsilo appeari*g in between fie words
*Council" and "or Eilv- shall be deleted.

a

Amendment af
seotion 69

Amendmcnt of
$ecticn 72

Amendment of
section 73

Amendncnt of
$ectisn ?4

Ccafrd Act No
45 oflE60
Cetral Act No
{5 of 21123
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Amen&nent of
settbn 80

26. In the principal Act, in sectiou 80, in the third line, for the
punctuafiqr rnark ad words', Tte lntarim E;rccutivo Council
shall, in addition, took after Se duties uf thc Village Councils till
the same ere oofistitutd undar this,,cf' shall be dolstod.

GEETANJALI DAS SAIKTA,
Secretary,

Irgislative Departrnenq Dispur. aI
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